Court Fees (Tripura Amendment)
Act,2020
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Preliminary
This Act may be called the Court Fees Act, 1870.

extends to the whole of the Unijon Territory of

Act. It shall come into force on the I5th day of
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1-A. Delinitions. 1In this Act,—

.« -‘ . . * R : I. ; '
(a) UC!"ICF .Cfn-nmlssnom‘:r_’.‘ means the Chief Commissioner of the
nion Territory of Tripura ; {

, + (b) “Oflicial Gazette” means the, Tt

: ipura Gazette. '
2. [Repealed:]: ~' = =i a0 gtegay :

% S 1 e I 8, ;
.. CHAPTER.IL . .-
. Fees in the Jutliéiaﬂ,‘('l"uﬂnln_issiul‘iér’sr Court '
3. Levy '9f ‘fees in Judicial Conmissioner’s' Court.' 'Tilc fees payable
for the time being to lhe clerks and. officers of .the .Court .of the Judicial
 Commissioner -for, Tripura- or cchargeable in that.Court under No. 11 of

the First,.and Nos. 7, 12 and 20;0f the:Second Schedule to this Act anncxed
shall: be collected .in the manner hereinafter appearing. .. .. [

. i LA
i 4. Fees on documents filed etc., in Court of Judicial Commissioner in
.its'extraordinary jurisdiction. -~No,document'of any of' the kinds spccified
in' the 'First ‘and Second Schedulé {o this:Act' annexed; as‘chargeable with
fee, shall be filed, exhibited or recorded in; or shall'bé réceived or furnished
by, the Court of the Judicial Commissioner' for Tripura‘in‘dny case coming
before such Court in the exercise of its extraordinary original civil jurisdic-

~tion ; or in the exercise of its extraodinary original ¢riminal ‘jurisdiction ;
A S e o VYA E %

o

£ R A LN W e
or in the exércise of its jurisdiction as regards appeals from the Courts
subject to its superintendence ; 7 ik ' ‘

As Court -of refei:qnifé,and,rel'l_i.‘s'_io_n—orl'in the exercise of its jurisdiction
as a Court of reference or revision ; it e

.unless in respect of such document there:be paid a. fee of an amount
not less than that indicated by either of the said Schedules as.the proper fee
for such document. A

5." Procedure in case of ditference as to, necessity or amount of fee.
When apy difference arises between the officer whose duty is to see that
any fee is+paid uuoder.this Chapler and . any suitor or attoroey, as to
the necessity of payinga fee or 'the -amount thereof, the question shall,
when the . difference urises in the Court of the Judicial Commissioner for
Tripura, be referred to the taxing-officer, whose decision thereon shall R O
be final, except when the question s, in his' opinion, one of general L e
importance, in which case he shall ;refer it.to the, final decision of the i
Judicial Commissioner. L : ‘

ek LAk

The Judicial Commissioner shall- declare. who shall 'be 'taxing-oﬂicer
within the meaning of the first paragraph of this'section. '

d CHAPTER IIT

Fees in other Courts and in Public Offices

-

6. ‘Tees on .documents filed, eic., in Mofussil Courts or in public offices. -
Except in'the Court of the Judicial- Commissioner for. Tripura, no document
of any of the kinds specified as chargeable in. the First and Second Schedule

to this Act annexed shall be filéd, exhibited or recgr’-‘déd in any Court of

il Tl T

S bl =
e e = -
. 3 3 .- - :
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any public officer, unless in
an amount not less than
the proper fee for such

Justice, or shall be received or furnished by
respect of such document there be paid a fee of
that indicated by cither of the said Schedule as
document.

able in certain suits for money. The amount . i s

7. Compulation of fees pay ) ) _
of fee payable under this Act in the suits next hereinafter mentioned shall
(a2 45Y

be computed as follows : ;
4 oL ¢/

(i) In suits for moncey including suits for damages or compensation, 1

or arrears of maintenance, or annuities, or of other sums payable
periodically—according to the amount claimed ; : RO

(ii) for maintenance and annuities. In suits for maintenance and

annuities or order sums payable periodically—according to the

value of the subject-matter of the suit, and such value shall be - 3

deemed to be ten times the amount claimed to be payable for R

one year ;. TR _‘-’,:_J
3t

(iii) for other moveable property having a market-value. In suits for
moveable property other than money, where the subject-matter -
has a market-value—according to such value at the date of =~ *

.presenting the plaint ; :

(iv) Io suits— |

(a) for moveable property of no market-value—for moveable
property where the subject-matter has no maket-value, is,
for instance, in the case of documents relating to title,

(b) to enforce a right to share in joint Jamily property—to enforce “:
'th.c right to share in any property on the ground that it is
joint family property, :

(c) for a declaratory decree and consequential relief—to oiatain
a declaratory decree or order, where consequential relief is
prayed, ‘ :

(d) for an injunction—to obtain an injunction, .

(e) for easements—for a rights to some benefit (not herein other-
wise provided for) to arise out of land, and ]

(f) for accounts—according to the amouunt at which the relicf
- sought is valued in the plaint or memorandum of appeal.

In all such suits the plaintiff shall state the amount at which he
values the relief sought ; . . SRS

(v) for pa.s:sesfion of land, houses and gardens. In suits for the £ 1
possession o.f land, houses and gardens—according to the value . .~
of the subject-matter ; and such value shall be deemed to -
be—where the subject-matter is land, and—

(a) where the land forms an entire estate, or a definite share of
an estate, paying annual revenue -to Government, or forms
part of such an estate and is recorded in the Collectors -
register a separately assessed with such revenue, - ..

and such revenue is permanently settled im G
. '—t‘Ve . L3R
revenue so payable : ‘ : L L.h,(f.
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(b) where the land forms an entire estale, or a definite share of

an estate, paying annual revenuec to Government, or forms
part of such estate and is recorded as aforesaid,

PR fevenue so payable ;=&

! by “ SUE] 4] . AL i 3 { y
and such revenue is settled, but not permanently—five times the
Nyt . L L | Ao / -
) gl = B RL e A
(c) where the land pays no such revenue, or has been partially
exempted from -such payment, Ot is charged ‘'with any fixed

payment in lieu of such revenue, *

.y s and net profits have arisen-from “the land ‘during the year next
.., i .before the date of presenting the plaint—fifteen times such
net profits';o !y e el T

0 DR SR ST R R
\ !

but ‘where no .such (net profits rhave arisen , therefrom—the

amount at which the Court. shalliestimate the land with'

reference to the.value of.similar'land in the neighbourhood ;

T IR S TR S Syt TCATRVE R 0

(d) where the land forms part of -an , estate .p)ﬁying revenue (o

- Government, but is not a definite share of such. estate and

: '\ is not.separately assessed 4s abové-mentioned —the market-

pvalueofthe Jand,; |t n o et t ) et
we' o sk » ok

et

y ey o TR e s rad
Explanation., The word ‘festate’”, as

RN T
#h:) AN

Ll

d ' ‘I..IS,_Cd in_this pnragrgiph,
“méans ‘any land‘subject ‘to the payment ofrevenuc, for

. which thie proprictorora farmer or'ryot shall have exccuted
a separate epgagement to Government,! OT which, . in the
absence of . such ‘engagement, shall. have been separately
assessed with revenuc ;

-“or garden— according to the market-value: of tlie house or
garden ; ' G

(vi) to enforce a right of pre-emption. 1o suits'to enforce a - right of
pre-emption - according to the value (computed 10’ accordance

g A . (e). jor Iz{ouse.s"van‘r_l gc'zrﬁiehs:—lWhéu the subjeéL—matler is a house

: with' ‘paragraph (V) of this s_f:ct;pn__:) of t.he,!la'n,d; house or garden
in respect of which’the right is ‘c.lz,uga‘c:cj',’; St b
(vii) for interest of assignee of Jand-Févenue. Tn suits for the interest
" "of an assignee oE‘land-revenu‘e—ﬁfteen: times his.net profits as .
_ such for the year next before the date of presenting t.he“pl_amtt;

«({/iii') to set aside an attachmerit. In suits;to_set, aside an. agltgqhq;ent
of land or of an interest in land ot re‘venue.——a;cqrdm'g to the .
" amouant for, which the land or interest was z}:tt.gc‘hed,,':.j. :

Provided that, where such-amount exceeds the value of’the ldnd or
" jnterest, the ‘amount of fee shall be computcd: as if _1139 suit'were .

" for the possession of land oF interest 5 = .~

e

©(ix) to rede—em.' In suits against @ mortgagee for the _'c_cdyery of the
%) Dropertymortgaged, L i L oo Lis i h
e o e e 0 ortaapee to foreclose. the

7 ‘sclose—and .in  sutls by a mortgagee: 10 TOTEE O .

fo.jor - where the mortgage ls.,r_n‘:}dr:.,b_y.c_gpd_m_onal sale, - °

S morigage, Jor, . e,
" %o have thesale declared absolute— "

£ ALAE | i TR

Y Y
i :
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according to the principal money expressed to be secured by the
instrument of mortgage ;
(x) for specific performance. In suits for specific performance—

(a) of a contract of sale according to the amount of the
consideration ;

(b) of a contract of mortgage—according to the amount agreed =

to be secured ;
(c) of a contract of lease—according to the aggregate amount

of the fine or premium (if any) and of the rent agreed to be - <

paid during the first year of the term ;
(d) of an award—according to the amount or value of the
» property in dispute ; : iy
. (xi) between landlord and tenant. In the following suits between
' landlord and tenant :
(a) for the delivery by a tenant of the counterpart of a lease,
(b) to enhance the rent of a tenant having a right of occupancy,

(c) for the delivery by a landlord of a lease,

(cc) for'the recovery of immovable property from a tenant,
including a tenant holding over after the determination of

a tenancy,
(d) to contest a notice of ejectment,

(e) to recover the occupancy of immoveable property from
which a tenant has been illegally ejected by the landlord,

‘and
(f) for abatement of rent—

according to the amount of the rent of the immovable property
to which the suit refers, payable for the year next before the

date of presenting the plaint. :
7-A. Inquiry as to valuation of suits. ‘If the Court is of opinicn that
the subject-matter of any suit has been wrongly valued, it may revise the
valuation and determine the correct valuation and may hold such inquiry as

it thinks fit for such purpose.

7-B. Investigation to ascertain proper valuation. (1) For the purposc
of any inquiry under S. 7-A, the Court may depute or issue a commission
to, any suitable person to make such local or other investigation as may
be neccessary and to report thereon to the Court. Such report and any

evidence recorded by such person shall bs evidence in the inquiry.

(2) The Court may, from time to time, direct such party to the suit as
it thinks fit to deposit such sum as the Court thioks reasonable as the costs

of ths inquiry, and if the costs are not deposited within such time as the .

Court shall fix, may, notwithstaeding any{hing contained in any other Act,
dismiss the suit if such party is the plaintiff or the appellant, and in any
oth~r c1s2, may racover the costs as a public demand. I

i
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S. 10) Court-I-nes ACT, 1870 (Tnu'un.«) 699 -
y under Ss. 7.A and 7-1. (1) The
g. 7-A and any pcrson making an

7-C. Power of persons making inquir
rposes of such

when making an inquiry under

Court,
investigation under S. 7-B shall have respectively, for the pu
investigation, the powers vested in n Court under the Code of
{ the following matters,

inquiry or!
Civil Procedure,
namely :

() enforcing the attendance of any pc

oath and affirmation ;
duction of documents Or material objects ;

1908 (Act V of 1908) in respect O

rson and examining him on

~(b) compelling the pro
and ;

g commissioﬁ_é for the exa

dvestigatiqn"réfé;rred to

roceeding within the meaning ©

mination of wilnesses.

O pa ‘(c) jssuin

(2) An inquiry or i in sub-Su (1) shall: be

deemed to be, 8 judicial p ‘ f'Ss. 193 and 228

of th= Indian Penal Code (A_ct,_XL-\{_QF 1860). RO T
to valuution' and r

7-p. Costs of inquiry as
result of an inquiry under S. 7-A the Court finds that.the subject-matter 0
the suit has been under-valued, the Court. may order the party responsible
for the upnder-valuation to pay all or any part, of the costs of the inquiry. -

If in the result of such inquiry the Court finds that the -subject-matter -
of the suit has not been under-valued, the Court may, in its discretion, ‘order
that all or any part of such costs shall be paid by G’pvernrneht“ or by any
party to the suit at whose instance the inquiry has been undertaken, and i
any amount exceeding the p s been paid shall refund

unt of fee ha
the excess amount so pal oo Mo gl
dum of npp'eul.against order relutipg'to_co'mpensation.
The amount of fee payable under the .Act'on ‘'n memorandum. of, appeal
against ano order relating to compensation under any- Act for the time being
in force for the acquisition of land for public purposes, shall be computed .
according 1o the difference between the amount awarded and theramount

claimed by the appellant. _ , ) .
9. Power to ascertain mnett _profits or market-value. If the Court sees
reason to think that the apnual nett profits or the market-value of any such
land, bouse OrT 8 s is mentioned in S. 7, parngraphs 5 and 6, have or
has been wrongly estimated, the Court may, for the purpose,of co;nputing"
the fee payable in any suit ther d, issue. 2 commission ‘to any '
proper person directing him to make such local or o

may be necessary, and to report thereon to the Court.

10. Procedure where net profits or market-value Wro
If in the result of any-such investigation the Court finds t
or market-v has been wrongly estimated, -
estimation

alue have or |
i its discretion, refund the
as such fee P

has been excessive, may 101

- but, if the estimation has been insufficient,
require the plaintiff to pay so much additional -fee a
payable had the said market-value or nett profits been rig

efund bi"‘.ex‘cess;.‘féc. ‘ If in the '

roper amo

8. Fee on memoran

hat the nett profits

htly estimated.

(ii) To such case— ‘
(a) the suit shall be stayed until the additional fee is
& ‘additional fee is not paid within such time as.
fix; the suit shall be dismissed ;
| fee is or is pot paid,—

ein mentioned, .
¢ other investigation as’
ngly estimated. . (i) - '
the Court, if the -
excess paid ~

. the Court shall <.
s would have been.

paid and if vitﬁé:._
the -_c_ourt.-sh.all‘ .

. and.whether the additiond :

JiG S0
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if it is of opinion that the estimation has been
further order that the expenses of the
n thereof as the court may think
in fault to the Government,
the force and effect of a decree

(b) the court may,
grossly insufficient,
commission, or such portio
reasonable, be paid by the party
and the order so made shall have

passed by the court.

(iii) [Repealed.]

- 11. Procedure in suits for mesne profits or acconnt wien amount decreed
exceeds amount claimed. In suits for mesne profits or for immovable
property and mesne profits, or for an account, if the profits or amount
decreed are or is in excess of the profits claimed or the amount at which
the plaintiff valued the relief sought. the decree sha)l not be executed until
the difference between the fee actually paid and the fee which would have
been payable had the suit comprised the whole of the profits or amount so

decreed shall have been paid to the proper officer:

Where the amount of mesne profits left is.to be ascertained in the
rofits so ascertained exceed the

course of the execution of the decree, if the p

profit claimed, the further execution of the decree shall be stayed until the
difference between the fee actually, paid and the fee which would have
been . payable. had the suit.comprised the whole of the profits so ascertained
is paid.  If the additional fee is not paid within such time as the Couit shall

fix, the suit shall be dismissed:

12. Decision of questions as to valuation. (i) Every question relating
to valuation for the purpose of determining the amount of any fee charge-
on a plaint or memorandum of appeal shall be

able under ‘this Chapter

decided by the Court in which such plaint or memorandum, as the case
may be, is filed, and such decision shall be final as between the parties to
the suit. ' ' : .

(ii) But whenever any such suit comes before-a Court of appeal,
if such Court considers that the said question bas

reference -or revision,. _
baen wrongly decided, to the detriment of the revenue, it shall require the

party by whom such fee has becn paid to pay so much additional fee as
would have been payable had the question been rightly decided, and the

provisions of S. 10, paragraph (ii), shall apply.

memorandum of appeal. If an appeal or

13. sfund of fee paid on
he lower Court on any of the grounds

plaint, which has been rejected by -t
mentioned in the Code.of Civil Procedure, 1908, is ordered to be received,
or if a suit is remanded in appeal, under Order XLI, R. 23 of the First
Schedule to that Code for a second decision by the lower Court, the
Appellate Court shall grant to the appellant a certificate, authorizing him
to receive back from the Collector the full amount of the fee paid on the

memorandum of appeal :

Provided that if, in the case of 2 remand in appeal, the order of
remand shall not cover the whole of- the subject-matter of the suit, the
certificate so granted shall not authorize the
than so much fee as woul

of such subject-mat’ter in respect whereofl the suit has been remanded.

appellant to recejve back more-
d have been originally payable on the part or parts ,
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t 19. mxemption of certain documents. Nothing conftaine'd'"}'n,, this Act
i shall repder the fcllowing documents chargcable with any fee: s
G i) vaer~of—attorney to institute O defend 2 suit when executed DY
% ) member of any of the armed Forces of the Union not in civil
# cmployment. e

) . Ll L, ""_"‘. ""‘._.
) (i) Vritten statements called fo'r"by.-_th_vel __Cgpr,_t_ .gfg.er_tlle fiyst hearing
"é s, 7 ',:{‘. . nd ¥ * O .‘J:‘_ : Y’ 5 ‘.L_v . : *

ol »
AR

S, 1Y) Coup-nes AT, 197 (Trwula) 701

1. f.{vk_'ur,ul of fee OB application Sy Teview of judgment. Fhete an
applhication for o review of jl.ldf.’nwm 15 pruf.cnt(:d on or after the ninetieth
day Jrom the date of the deered, the Court, nnless {he delay was
caused by the upp]icz.un’s Jaches, mav. in its discretion orant him 2
certificate quthorising him to receive back from the Coﬂccio:so much of
the -fee paid on {he application as exceeds the fee v/hich would have becn
payable had it been prcscntcd before such day. .

Ao 15, Refund where Couri reverses oF modifies e former gecision ©F
ground of inistake. Where an application for a rtevieVw of judgment is
admitted, {H'_ld where, on the hearing, the Court reverses Of modifies its
former decision on he ground of mistake in law or fact, the applicant sball
be entitled to 2 certificate from the Court ,authorizing him to receive back
{rom the Collector 50 much of the fee paid on the application as exceeds
ihe fec payable on any other application tO such Court under the Second
Schedule 10 this Act No. 1, Cl. (b) or Cl. (d)- '
Bui nothing in the former part of this section’ shall entitle an applicant’
to such certificate where the remewal OF modification is due, wholly of in
part, to fresh evidence which might have beend pfoduced at the original
hearing. o ' , . S

1¢€. [Adclizional fee where respondent takes objection 10 z)n’-appealedpart
of decreel. Rep. by the Code of Civil Procedure, 1908 (Act 5 of 1908), S. 156

and Schedule V. ]
y/here a suit embraces two or more distinct
of appeal shall be chargeable with the
ts or memoranda of appeal
liable under

17. T/Auitifarious suits.
subjects, the plaint OT memoranduin
aggregall amount of the fees to which the plain
in suits embracing separately each of such subjects would be

this. Act. ,
Nothing in the forraer part of this section shall be deemed to affect the
ower conferred by Order 1i, . 6 of the First Schedule to.the Code of
Civil Procedure, 1208. : :
2. of complainabis. When the frst or only
ezamination of a person who complains of the offence of .Wrongful confine-
ment, OF of wrongful restraints, Of of any offence other than an offence for
which police officers { Wi 1t a warrant, and who has not
which 2 {e¢ has been jevied, under this Act,

already presentcd a icl |, ul
15 reduced 10 writing under the provisions of the Code of Criminal Froce-
dure, the complainant shall pay @ fee of one TuPes; unless the Court thinks

ft to remit such payment.

o W/ritten examiaaiioa

ry —

B

Fiavis

e ] S
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(viii) Probate o'I' a will and letterg of administration, where the
amjount or value of the Property in respect of which the probate
or letlers shall be granted does not exceed one thousand rupees,

* * * o * ’

(x) Application relating to a supply for irrigation of Wwater belonging -

to Government, ‘ e

(i) Application for leave to extend cultivation, or to relinquish Jand
when presented to an officer of land-revenue by a. person ho]diné
under direct cogagement with. Government land of which the . '

. Tevenue is settled, .but not Permanently. %

(xii) Application for service of notice of relinquishment of land or of

- enhancement of rent, . - v R L4
(%iii) Written authority to an.agent to distrain. . : B
(xiv) First applicgtion (other than a ‘petition containing a criminal -
‘ charge or information) for the Summons of a witness ar other

‘ment, or in respect of the production or filing of an exibit not’} ~
. being an affidavit made for the immediate purpose of being:
. produced ip Court . . . &
(xv) Bail-bonds in criminal cases, recognizances’ to ‘prosecute or give
evidence and recognizances. for personal appearance or other-.
wise. " :

(xvi) Petition, .application. charge or information respecting any ., -
offence, when presented, made or laid to or before a public .

officer..

(xvii) Petition by a prisoner, or other
. restraint of any Court or its officers.

(xviii) Complaint of a- public servant (as defined in the Indian Penal -
Code (45 of 1860), a municipal officer, or an officer or servant of

a Railway Company. .

(xix) Application for permission to cut timber_ in Government forests,

or otherwise relating to such forests. T
r the payment of money due by Government to -

person in duress or under '

i
¥ i

(xx) Application fo
the applicant.

(xxi) Petition of appeal against any municipal (ax.

i icati sati law for the time
¢ii) Applications for compensation under any )
(xxd) beri):lljg in force relating to the acquisition qf property for pubhc.:

purposes.
* L : * ]

' CHAPTER lIL-A
Prebates, letters of administration and Certificates of Administrat_iou
19-A. Relief where teo high a court-fec . has beca paid. - Where any

person on applying for the probate of a will or letters of 'admimstratlon_
g -

has estimated the property of the deceased to be of greater value than the

B LI AR bW W vt i
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same has afterwards proved to be, and has consequently paid too high a
court-fee thereon, if within six months after the true value of the property
‘has been ascertained, such person produces the probatc or Jetters to the
Chief Controlling Revenue Authority for the local area in which the
probate or letters has or have been granted,

» “and delivers to such Autbori}y a particular inventory and valuation of
the property of the deceased, verified by affidavit or affirmation, .

~and if such _Authori'ty' is satisfied that a greaterlféé was paid ‘on the: -
.\probate or: letters th_at.the law, required,, . L, R !

© . the said Authority may— ‘.

it diey
e

(a) canceél the stamp on the probate or letters, if such stamp has not
.beeq“already y‘cangeu\e‘d FEE S T G TR

'(b) substitute another stamip for, denoting the court-fee which should’
have been ‘paid;th'e'rg:o'ln' ;and. " OO SIS T R A

¥ il .
Yo il o og o8

; '(t_:)“ make éﬁ"allo'wan.ce:fof"'-thg i difference between them as 'in ‘the
" ’ -at his

case of spoiled 'stamps, of repay the same in‘ money,

* discretion:””

v = 19-B. +‘Relief 'where' debts due from a deceased person have been paid out
of his estate.., Whenever it is'proved to the satisfaction of such Authority
that .an executor OF ‘administrator  has paid debts due from the deceased
to such an amount as,, being deducted out of the amount or value.''of the
‘estdte, reduces, the same “to a sum  which, if it had been the whole-gross
amount or valdc,Qf‘t'he;t:stage,‘would have occasioned a less court-fee to be
paid on the probate ot letters of administration grante

d in respect of, such .
estate than has been actually paid thereon under this Act, . AT e

- " such Authorlty may return the diﬁ’éréﬂcé’,fﬁrov‘i&ed the same be“él'aix'l]ed
within three years after the date of such probate or letters. . .. ol :
e But when, by reason of any legal proceed_ing,. the_'d‘ebts- due -from the
deceased have not been’ ascerlained ‘and paid, or his effects have not been
‘recovered and made available, and in cc‘msequence-.,_thereof the executor, or
administrator is prevented from clajming the return -of such difference’
" within the said. term. of three years, the. said Authority may_al_lmy‘such
: further time for making the claim as may appear to be rgasoqab]; <un!d.'¢r*the
circumstances. LT - SR R R

fd e

2 19—C.'- Relief in case of several-graats. “Whenever a grant of probate or
letters of administration has bcen or is made in respect of the whole of  the
property belonging to an éstate, 2od the full fee chargeable under this Act
has been or is paid thereon, 'no fee s_hall be chargeable under the same
Act when a like grant is madein respect of the whole or any part of the
. same prope_rty belonging to the same estate. B e

Whenever such 2 grant has beei oI is made in respect of-any property
forming part of an estate, the amount of fees then .actua_lly paid under this
.Act shall be, deducted, when.a like grant 13 _made ;m;-:g_wcct -of - property
.. belonging -t0 the. same’ estate, ;dent;cal,wnh‘ or ‘m‘cludlgg,the .perert.y:.tlc.)
“which the former grant relates. _ 3 e et s
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15-D. Probates declared valid as to trast-property though not covered by
_court-fee. The probate of the will, or the letters of administration of the
effects, of any person deceased herclofore or hereafter granted shall be
deemed valid and aveilable by his executors or administrators for recovering,
transferring or assigning any moveable or immovable property whercof or
whereto the decgased was possessed or entitied, either wholly or partly
as a trustee, notwithstanding the amount or valuz of such property is not
included in the amount or value of the estate in respect of which a court-fee
was paid on such probate or letters of administration.

19-E. Provision for case where too low a court-fee has .been paid on
probates, ete. Where any person on applying for probate or letters of
administration has estimated the estate of the deceased to be of less value
than the same has afterwards proved to be, and has in consequence paid
too low a court-fee thereon, the Chief Controlling Revenue Authority for
the local area in which the probate or leiters has or have been granted may,

-on the value of the estate of the deceased being verified by affidavit or
afirmation, cause the probate or letters of administration to be duly
stamped on payment of the full court-fee which ought to have been

_originally paid thereon in respect of such value and of the further penalty,
if the probate or letiers is or are produced within one year from the date
‘of the grant, of five times, or if it or they is or are produced after ove year .
from such date, of twenty times, such proper court-fee, without any deduc-

,tion_of the court-fee originally paid on such probate or letters :

- Provided that, if the application be made within six moaths after the
ascertainment of the true value of the estate and the discovery that too
- low a court-fee was at first paid on the probate or letters, and if the said
Authority is satisfied that such fee was paid in consequence of a mistake
or of its not being known at the time that some particular part of the estate
belonged to the deceased, and without any intention of fraud or to delay’
the payment of the proper court-fee, the said Authority may remit the said
penalty, and cause the probate or letters to be duly stamped on payment
“-only of the sum wanting to make up the fee which should have been at first -

paid thereomn.
Administrator to give proper security before letters stamped under

. 19-F. A :
S. 19-E. In case of letters of administration on which too low a court-fee
has been paid at first, the said authority shall mot cause the same to be duly -

r aforesaid. until the administration have given such
t by which the letters of admipistration have been,
been given in the granting thereof in case
deceased had been then ascertained. =

stamped in manne
securitv to the Cour
granted as ought by law to have
the full value of the estate of the

19-G. Execntors, etc., 0ot paying fall cour{-fee on probates, efc., within
six months after discovery of under-paymeént. Where too low a courtffecf:_.
has been paid in any probate or letters of administration in conseque:_loe]o
anv mistake, or of its not being known ai the time that some Qagticutar
pa}t of the estate belonged to the deceased, if any gxecptor or ?.dﬂmlllﬂSll'at]?é
acting under such probate or letters doei_nc:t,‘ withm six m%nd:_a ftgrhavé
discovery of the mistake or of any effects not kpown at tae fime ,
belonged to the deceased, apply :

up the court-fee Wh.ml} oug
such probate or jetters, he shall forfeit the sw
o further sam at the rate of ten rupses pe
sum wanting to make up the proper court-fec.

to the said Authority and pay what is.~ -
oht to have been paid at firston 7.
m of one thousand rupees and ‘. .""
r cent, on the amaount of the: "™

wantiog to make
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icnt_io_n for probate or letters of administration to
horities, and procedure thercon. (1) Where an

application for probate or letters of administration is made to any Court

5 other than the Court of the Judicial Commissioner for Tripura, the Court

i shall cause notice of the application to be given to the Collector. -
resaid is made to the Court of the

19-H. Notice of appl
be  given to Revenue Aut

TRy ST
T e . e
T

cation a4s afo

(2)  Where such an appli
‘that Court shall cause notice of the

£ Judicial Commissioner for Tripura, il
N o gpplication to be given to the Chief Controlling Revenue-authority. . . i55i
E - - - ; 5 Saear T5 8,0 il d o B l;,,.‘
(3) The Collector within the local limits of whose :reévenue-jurisdiction, éi' ,E‘q‘l’
the property of the deceased or any paft thereof is; niay at'any time idspect é f!p’ i
or cause to be inspected, and take or cause to be taken, copies of the record 7 lf;f i
of any case in which application for: probate--or- letters ‘of - administration” ',',| ifi'.’f s
has been made ; and if, on_such inspection .of otherwise, .he is of - opinion i
that the “petitioner has under-é;s'tim’a'ted ‘the valué of th?prdﬁérty >f the ;Frg i
deseased, the Collector may, if e thinks fif, ‘require’’ the “attendamce. -of 2 i
the ‘petitioner (either in person or by agent) and take ei'fdeuce'hn’c],iﬁh"{ﬁfé' (i if
in such manner as he may think fit, ‘and, if he “ig “still “of F}!é' i
)

g

been under-estimated, may

=SS
I .

into the matter
opinion that the value of the property has
require the petitionér to v'amend_the-'valuavtion. e .
amend the valuation to thé,éa{t_isfﬁ&jciﬁ
the Collector may move the Court before which the

(4 If the pétitidncr does mot
of the Collector,
f administration was made, to hold an ol ﬁ

application for probate or letters ©
inquiry into the frue value of the property :
fter the. expiration of six .

Provided that no such motion shall be made a
months. from the date of the exhibition of the inventory réquired by;S. 317
of the Indian Succession Act, 1925. S ,'
_aforesaid; - shall hold, or cause to be
held, an inquiry accordingly, and shall record a finding as to the true value,
as pear as may be at which the property of the deceased should have been

e deemed to be'a party to the inquiry. . :

estimated. . The Collector shall b
ses of any such inquiry, the Court or persb'f:l authoriz-

(6) For the purpo L ) n
ed by the Court to hold ' the inquiry may examme-‘t];e. petitioner for
probate or Jetters of administration on oath (whether in person Of by
i ke such further evidence 'as ‘may’ be produced
value of the property.. The person a@l_thqtised,,a_s__aforesaid
to.the Court the evidence taken by him and
d such report and the evidence so taken
he Court-may record a finding in *°

fied that. it is erroneous. - .
sub-S. (5) .shall_be -final, -

(3) The Court, when so moved. as

to prove the true
to hold the,inquiry shall return
report the result of the inquiry, ao
shall be .evidence in the proceeding .and t
accordance with the report, unless it is satis

e

(7) The finding 5Ethe Court recorded under all_ be

but shall not bar-the entertainment - and disposal by the Chief Cpnt;oll_i,ng_

Rcvenue-authority of any.application under S. 19-B. . .0 Laaals %“f%
make rules for the guidance of l}'e

missioner may
f the powcr. con

e Tt nasiey

, (8) The. Chief Com A
Collector in the exercise O ferred by sub-S. 3). . "
19-1. Payment of court-fees in respect"of prob.ates ;ind letters ‘of adminis-
_tration. (1) No order entitling the petitioner-.to the -grant of probate or.
Jetters of administration shall be madz upon an application for 'such grant" S

4 ALA—8)

St

P
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aluntion ol' the properly In the
tho Court In nuntlsfled thut

dule hua heen puld on such

¢ has filed in the Court a v
Third Sohedule, und
No. 11 ol the lfirst Sohe

until the. petitione
form set’ for h in the
the fee tuchtioned In
saluntion,

4 of ndminlatention shull not be doluy-

(2) The grant of probate ov letter '
Colleotor under 5.

ed by reason of any motion mado by the

v (1) Any excens fee found to be pny-

10-T. Recovery of pennlties ofe
S, 10-H, sub-S. (6), und any penalty or

uncer ' (
on the. certificate ol

1 from the exccutor or
by any Collector.

deauthority may remit the whole'or

e Chiel Controlling

able on an .inquiry held
administrator as if it

forfeiture under.S.. 19-G may,
Revenuc-authority, :be coveret
were an arrear of land-revenue
(2)° The Chiel Controlling Revenu
alty or forfeiture us nfore

penalty under S. 19-B "ot -of any co .
full court-fee which-ought to have been paid..

19-K. Scctioi\s“i'i n'nAdMZS. l.l()l' o apply to prulm'l"cs"dr Jette

‘tration. Nothing in S. G or S. 28 shall upply to probate or

administration. -~ -~ " Fu i ' S SN

Wt it.e.ote . l.:CHAPTER-IV
A : Prbclc's.s' Tees ,

" The Court of the Judicial Commis-

letters ‘of

20. . 'Rules as to costs of processes.’
_sioner for Tripura shall, as soon‘as may
“matters : ‘ o ‘

it (i)-the fess chargeable for
" sbch Court-in its appe
and Ravenus: Courts esta
~jurisdiction; - 0 ¢ ,

llate '.jurisdiclion, and by the other Civil
blished within the local limits of such’

(ii) the feés chargeable for serving and executing processés issued b}; B
the Criminal Courts cstablished within such limits in the .case of -

-

S ._..ofrcnce's _other than offences. for which police officers may arrcst
. - without a warrant ; and .- o o
(ili) -the remuneration of the peons and all other persons emp]uyed by

) " ‘leave of a Court In tliz service or execution of processes. -
time, alter and add to the rules so made. - '

_ Confirmation
additions shall,
published in the

Uatil such rules shall bs 52 madz aad published, ths fzes now ].:,viable"' 5
rving aad exzculing proessss shall ‘coatinuz to bz lzvied, and shall bz’

*
-

or
24 to bz feas lzviable uad:r this Act.

fors
d:zm

2{.. Tables of prozess f

_ liagaagss, showing the fess ci
b: exprsxd to vizw il 2313021013 pact of easzh Courl.

4, 19-11, aub-S. (1),

any part of any such penalty oresnid, or'iny paurt, of any, - -
] K surt-fee under S.19-1 in cxcess of the™ "/
. ) i NI . Wor o0 $i08

rs of ll(I]‘l’l'llll!éi; '_

be, make rules as to the following
serving and cxecuting processes.issucd by |

The Court of the Judicial Commissioner for Tripura'may. from time to,

Iae:' A;able'in th: Eaglish and,_'-V:rn;:ula_i'ii,:ﬂ,,'
w1rgable for sush ssrvice aad exacution, shall "

1 1
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an 'l pdblication of rules. All such rules, altzrations and -
ffter being confirm:d by ‘the Chiet  Commissioner, be
offizsial Gazstie, and shall thareupod have the force of law.:.”
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22. Number of peons in District and subordinate Courts, Subject to
rules to be made by the Court of the Judicial Commissioner for Tripura and

‘approved by the Chief Commissioner, every District Judge and every Magis- *

trate of a District shall fix, and may from time to time alter, the number of
peons necessary to be employed for the service and execution of processes
jssued out of the Court and each of the Courts subordinate thereto.

Number of peons in Mofussil Small Cause Courts—and for the purposes
of this section. every Court of Small Causes established under S. 5 of the
Provincial Small Cause Courts Act, 1837 shall be deemed to be subordinate
to the Court of the District Judge. il

23. Number of peons in Revenue Courts. Subje'ct to rules to be framed
by .the Chief Controlling Revenue Authority and approved :by the Chief

‘Commissioner, every officer performing the functions of a Collector of a

District shall fix, and may from time to time. alter, :the number of peons
necessary to be employed for the service and execution of processes issued
out of his Court or the Courts subordinate to him.” =« » 2w >

24. [Repealed ] :
CHAPTER V

Of the Mode of Levying Fees

25. Collection of fees by stamps. ' All fees referred to in S. 3 or
chargeable under this Act shall be collected by stamps.

26. Stamps to be impressed or adhesive. The stamps used to denote
any fees chargeable under this Act shall be impressed, or adhesive, or partly
impressed and partly adhesive, as the Central Government may, by notifica-
tion in the official Gazette, from time to time, direct. :

- 27. Rules for supply, number, renewal and keeping accounts of - stamps.
The Central Government may, from time to time, make rules for regu-
lating —

(a) the éupply of stamps to be used under this Act ;

. (b) the number of ;stamps to be used fbr ‘d:enotin‘g _ény fee 'pha{ge-
able under this Act ; . ' :

(c) the renewal of damaged or spoiled stamps ; and v
(d) the keeping of accounts of all stamps used under this Act:

Provided that? in the case of stamps used under S. 3 in the Court of
the Judicial Commissioner for Tripura, such rules shall be made with the
concurrence of the Judicial Commissioner.

All such rules shall be published in the official Gazette, and shall
thereupon have the force of law. e it

28 Stamping documents inadvertently received.. No document ivhich

_ought to bear a stamp under this Act shall be of any Vali.ditjy,‘ug]‘es,s'_and

until it is properly stamped.
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_ office until the stamp has been cancelled.
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f ameht.is through mistake or inadvertence received
filed, or lbsed in any Court or office without being properly stamped, the
presiding Judge or the head of the office, as the casc may be, or, in the
case of the Court of the Judicial Commissioner for Tripura, the Judicial
Commissioner, may, if he thinks fit, order that such document be stamped
as he may direct ; and on such document being stamped accordingly, the
same and cvery proceeding relative thercto shall be as valid as if it had

‘been properly stamped in the first instance.

29. ‘Amended document. Where any such document is amended in
order merely to correct a mistake and to make it conform to the original
intention of the parties, it shall not be necessary to impose a fresh stamp.

20 % e . % *3 1 o
‘30.:+ Cancellation: of stamp." No documents requiring a stamp .under

‘this Act shall be filed or acted upon in any ,proceeding in any Court or
_ Such qﬁicér as the Court or the head of the office. may from time  to
time appoint shall, on receiving any such document, forthwith effect such

can_ce]lation by punching on the figure-head so as to leave the amount
designated on the stamp untouched, and the part removed by punching

shall be burnt or otherwise destroyed.
.CHAPTER VI

Miscellapeous

31. [Repealed.]
Sy v [R_epealed.] ¥
" 33" ‘Admission ip criminal cases of documents for which proper fee has
pot been paid.  Whenever the filing or exibition in a Criminal Court of a
document in respect of which the proper fee has pot been paid is, in the

opinion- of the presiding Judge, necessary to prevent a failure of justice,

nothing contained in S. 4 or S. 6 shall be deemed 1o prohibit such filing

or exhibition.

34. Sale of stamps. " (1) The Central Government may from time to
time make rules for regulating the sale of stamps to be used under this Act,
the persons by whom alone such sale is to be conducted, and the duties and

remuneration of such persons.
(2) All such rules shall be published in the official Gazette, and shall
thereupon ha;e the force of ]._aw.
(3) Any person appointed to sell stamps who disobeys any rule made
under this section, and any person not so appointed-who sells or offers for

sale any stamp, shall be punished with imprisonment for a term which may
extend to six months, or with fine which may extend to five hundred rupees,

or with both.

35. Power to reduce O remit fees. The Central .Government may,
from time to time by notification in the official Gazette, reduce or remit, in
the whole or in any part of the Union territory of Tripura all or any of the
fees mentioned in the Eirst and Second Schedules to this Act annexed, and

may in like manner cancel or vary such order,
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36. Saving of fees to certain officer ' ;1' |
o 5 ficers of Court of Judici issi i
I:‘%g;!rngolrn g)léaé)éerstllfatr]xld }7 gf this Act applies 1ou$f1‘23flee?nv¥1?i'2;wgi; i
urt of the ici issi ' : :
O 1o addilion 16 a fixed I;allglrz;l Commissioner for Tripura is allowed to
© o~ SCHEDULEI1 , e
St , (See Rule 4) -
"Ad valorem fees
b ~ $ ) ol i . ] ik
Nuin cr S A Proper fee b
() EROE LN ) B SR ®) Ml
.. Plaint, written When the amount or value of Fifty naye pai '
v s
statement pleading a the subject-matter in dispute ¥ Rayepars |
set-off ~or counter-.- . does not-exceed one hundred T
elaim or memorandum. ., = rupees, for every five rupees | |
of appeal (not other-. .. .or part - thereof, of such ‘
wise provided for in ....amount or value

this Act) or of cross-..... ;
objection presentedito .= . o ;
any Civil or Revenue
Court except those
mentioned in S. 3 and
243 When such amount or value One rupee and
... exceeds one hundred rupees, seventy - five naye i
" for every ten rupees..or part paise il
... thereof ~in .excess, ,of one
., .. hundred rupees, up to omne
hundred and fifty rupees
o and
- "\When such amount’ or. value O n e rupee and
"~ exceeds ' one ‘hiindred and twenty naye paise
~ fifty rupees, ° {or - ‘every ten
rupees, or part thereof up to
one thousand rupees
 and . s
When such amount Or value Seven rupees and e
exceeds one thousand -Tupees, fifty naye paise - - Al
for every ome hundred
rupees, or part ‘thereof, in
excess of one thousand
rupees up to seven thousand
five hundred rupees
and D i
: When such  amount or value Fifteén rupees
exceeds seven thousand five PR
hundred rupees, for cvery
two hundred and fifty
rupees, or part thereof, in
excess of seven thousand .
*five hundred rupees up.to
ten thousand rupees )

and :
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Number Proper Fee

(1) (2) (3)

——

When such amount or value Twenty-two rupees
exceeds ten thousand rupees, and fifty na -,.
for every five hundred paise i
rupees, or part thereof, in
excess of ten thousand rupees,
up to twenty thousand rupees

and

When such amount or value .: Thirty-rupees
exceeds twenty ' 'thousand
rupees, for every one thou-
L sand rupees, or part thereof,
in excess of twenty thousand
rupees up to fifty thousand

rupeses

and

When 'such amount or value Thirty-seven
exceeds fifty thousand rupees and fifty
rupees, for every five thou- mnaye paise
sand rupees, or part thereof,
in excess of fifty thousand

rupees

Provided that the maximum fee
Jeviable on a plaint or

memorandum of appeal shall
notex ceed ten thousand

rupees.
2. Plaint in a suit for A fee of one-half
possession under the of the amount
Specific Relief = Act, , prescribed in the
1877, S. 9 *  forsgoing scale.
L - L
4. Application - for The fee leviable
review of a judgment, on the plaint or
if presented on” or memorandum of
after the ninetieth day appeal.
from the date of the
decree
5. Application for One-half of the
review of a judgment fee leviable on the
if presented before the plaint. or memo-
ninctieth day from the randum of
date of the decree appeal.

o

oy

¥



Gourt-Fess Act, 1870 (TRIPURA)

Sch. 1]
l Number Proper fee
e)) 2 3)
6. Copy or trans- When such judgment or order is
Civil Court

lation of a judgment
or order not being,
or having the force
of a decree

ree or order having
the force of a decree

8. Copy of any
document liable—to
stamp-duty  under
‘the Indian Stamp
Act, 1899 (Act II of
1899), when left by
any party to a suit
or proceeding
place of the origina
withdrawn :

9. Copy of any
. tevenue or judicial
proceeding or, order

7. Copy of a dec- .

in®

passed by . any  C
other than the Court of Judi-

cial Commissioner for Tripura

or by the Presiding officer of -.":

any Revenue Court or office,

or by any other Judicial or-

Executive Authority— ,

(a) if the amount or value of.. -One rupee.

" the subject-matter is fifty -, ' -
_or less.than fifty rupees - . D

Two rupees.” - '«

Syed
§la.-

(b) if such amount -or value’ -
" exceeds fifty rupees

when such judgment or
order: isi passeditby’ the
. Court of the J udicial . Com=-
" missioner for Tripura <:
Whien ‘ such  decree ‘or " ordef ‘is
“made by any Civil'Court-other.
that the *Court of the Judicial
Commissioner;

Four rupees.
5 e

for Tripura, or
by any Revenue Court—
(a) - if the-amount -of _value of Two rupees.
. ..the ,_subject-ma'tjc,.er,,pf, the
. suit. wherein ; such.;decree
er-is: made:. is fifty
an-fifty. rupees .

(b) if such .amount or value Three rupees.
exceeds fifty rupees -

R

" cuch:deéree or order Seven rupee and

-+ is ‘mrade by the Court of the fifty naye paise.

2.+ «Judicial Commissioner for i
TripUTa "l; Brve T

when

(a) when the sthmp;dutY"chdrge—
able on the original does not

The amouﬁt -of .
the duty. charge-
able on the ori-

.exceed one rupee .-
ety e ginal.
¢ (b) in any other-'éase - One rupée.
For every three hundred. and One rupee.

. sixty words or fraction_of three
hundred and sixty words™ "
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Number
(H)

———

not otherwisc pro-
vided for by this
Act, or copy of any
account, Statcment,
report or the like,
taken out of any
Civil or Criminal or
Revenue Court or
oflicc or from the
officc of any Chicl
Officer charged with

the exccutive admin-
istration of Division

¥ » B2

11. Probate of a
will or letters of
administration with
or without will
annexcd

When the amount or value of
the property in respect of which
the grant of probate or letters is
made  exceeds o n e thousand
rupces, on such amount or value
up to ten thousand rupees

and

when such amount or value
cxceeds ten mouusand rupees, on
the portion of such amount or
value which is in excess of ten
thousand rupecs, up to fifty
thousand rupees

and

when such amouat or value
exceeds fifty thousand rupees, on
the portion of such amount or
value which is in excess of fifty
thousand tupces, up to a lakh of

rupees

- \

and

vhen such amount or value

cxceeds a lakh of 1upees, on the
portion of such amount or value
which is in excess of a lakh of
rupees up to two lakhs and fifty
thousand rupeces

and

when such amount or value

exceeds two lakhs and fifty

Twvoo per contuni,

Three per centum.

Four per centum.

Five per centum

Five-and-a-half
per centum.
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and

When the aggregate
amount or value of
- any debt or securities
- specified in the erti-
ficate and of any debts
or securities to which
the certificate has been
extended under S. 376
of the Act exceeds

“one thousand rupees

—_—

er centum O
tv thousand rupe2

wr

ar
pnext onse
thousand rupess.

" Five-and-a-helf per centum

oo the pext fifty thousand
Tupsss.

Six per centum o1 the next
one lzkh of rupeses.

Six-and-a-half per ceotum
ns lakh

e |

and

Seven per centum on the
remainder of such amount
or value.

In respect of such portion
of the aggregate amount
or value as consists of the

-~ amount or value of debts

or securities so specified,
the fes hereinbefore pro-
vided in that behalf in
this article,

and
Three per centum on such

portion of the first ten
thousand rupees

Four and a half per
centum on such portion of
the next forty thousand
Tupees. '

Six per centum on such
portion of the mext ffty

" thousand rupees.

Seven and a half per cen-
tum on such portion of




Sch. 1]

COURT-FEEs Acr, 1870 (TRIPURA) - 715

Number

)

(2) -

Proper fee

(3

. -the..next . one, lakh .and
fifty thousand'rupees. , ,
" Eight.-and a .quarter - per

‘rupees. -

- so far as such value cai
© be ascertained. - S

g A e
~0

centum on such portion
of the next fifty thousand

Nine per centum on such
portion of the next one
lakh of rupees. "4
Nine -and three quarters
per centum on such por-
tion of the next one lak
of rupees::”
;and i
Ten and a half per centum
on such portion of -the
remainder of such aggre-
gate amount or value’ as
consists of the amount;or.
value of . debts or secur-
ities to which the ‘certi-
ficate has*been extended.
Note. (1) The amount
of debt “is its amount
including interest on the
day on which the inclu-
sion of the debts in ‘the
certificate’ is applied.for
so far as such amount'
can be ascertained.
(2) Whether or not any
power with respect to a
security ‘specified in. a
certificate: has been con-
ferred under the Act and
where such a power has
been so’ conferred: whe-
ther the power is:for the
receiving -of interest' or
dividends on, or for" the -
negotiation or transfer
of  the security, or for
both purposes, the value .
of the security  .is its
market-value on the day
on which .the inclusion,
of .the :security in. the.
certificate: is applied for:
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f * Table of rates of ad valorem fees Jeviable on the institution of suits '
) [See Section 4 of the Assam Court-fees (Amendment) ‘v
- : e Act, 1958] A
When the amount or value of But does not Proper
the.subject-matter exceeds exceed fee
(1 (2) (3)
Rs. : Rs. Rs. n.P.
e 5 050
s 10 1-00
10 . 15 1-50
15 2 .o 20 2:00
20 25 2'50
25 30 3-:00
D30 T 35 3-50
350 40 400
40 .., e 45 4:50
145 <ok 50 5-00
133 50 55 5-50
P £ R 60 600
. 60, 65 650
T65 . 70" 7-00
g0 . 15 7-50
iy - R 80 : 800
. 180 ., 85 8:50
i 85 : 90 9-00
g0 - 95 .9-50
95 100 10:00
100 110 11475
1§ [ SR 120 13:50
120 b osb 130 1525
;3o o140 17:00
140 _ 150 18:75
150 W, 160 19'95‘ ;R
160 - 170 215
170 180 2235
2180 190 23'55
190 200 2475
. 200 210 2595 :
o210 - 220 2715
220 - 230 2835
230, ~ 240 29'55
Bl s bt 53 | de Sl e s i

e
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Counr-Frus Acr, 1870 (TRIPURA)

Sch. l]

~ But does not
exceed

When the amount or value of
the subject-matter exceeds

(3

Rs. n.P.
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When the amount or value of But does not Proper |
the subject-matter exceeds exceed fee
(N (2) (3)
Rs. Rs. Rs. n.P.
610 620 7515 y
620 630 7635
620 640 77-55
640 650 78.75
650 660 7995
660 670 81°15
670 680 82:35 i3
680 690 83.55 4
690 700 84-75
700 710 8595 *,,
710 720 87°15
720 730 88-35 :
730 740 89:55
740 750 90.75
750 760 9195
760 770 9315
779 780 94-35
780 790 95-55
790 800 9673
800 810 » 97-95
810 : 820 9915
820 830 10035
830 840 101°55
840 850 10275
850 860 10395
860 870 19515
870 880 10635
880 890 107-55
890 . 900 10875
900 910 109:95
910 920 111-15
920 930 112:35
930 940 113:55
940 950 114:75
950 960 11595
960) i 970 1715
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When thé amounnt o value of
the subjeot-matior oxe codds

1

R8s,
070
DAY
00
1,000
1,100
1,200
1,300
1,400
1,500
1,600
1,700
1,800
1,900
2,000
2,100
2,200
2,300
2,400
2,500
2,600
2,700
2,800
2,900
3,000
3,100
3,200 -
3,300
3,400
3,500
3,600
3,700
3,800
3,900

A

R0 (Prarona)

Bt doen not
oncoed

()

K,

DR

0Y()
1,000
1,100
1,200
1,300
1,400
1,500
1,600
1,700
1,800

1,900
2,000
2,100
2,200
2,300
2,400
2,500
2.,60‘0
2,700
2,800
2,900
3,000
3,100
3,200
3,300
3,400
3,500
3,600
3,700
3,800
3,900
4,000

T A .'":' B "
it ',;\{:‘]@l«\}'&f‘ﬂ;ﬁ; x\{%

{ fUmL ) L& AN I

E‘ ' s‘l“ﬁtl;‘:!»{!‘ :}‘:.QF '\H
: SRR “\ M i 3’”&
Lu..‘.m. X 4 ‘“ ;,f’;m&’.‘,{ftul‘!‘

et e o

I'roper
oo

H

[EETTIN LS
LIRS
1155
120075
128:25
135475
14325
15075
15825
10575
173:25
18075
18825
19575
203-25
210:75
21825
22575
233 25
24075
248-25
25575
263°25
270°75
278+25
28575
29325
_300‘75
308-25
315 75
23 25
33075
338-25

34575
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l When tbc.anloilnt or valuc of But docs not Proper
the subject-matter exceeds cxceed fee
N _(.!}7 ‘ (2) (3)
i | Rs. | : Rs. Rs. n.l.
o 4,000 ' 4,100 35325
4,100 4,200 360°75
4,200 sl 4,300 36825
4,300 L 4400 37575
4,400 o 4,500 L, 38325
4,500 S 4,600 L 39075
e rny hmD g 4,700 A 39825
¢ 4,700 4,300 40575
. 4,800 - 4,900 | 41325
4,900 1 5,000 - 42075
5,000 5,100 | 42825
5,100 . 5,200 © 0 43575
5,200 o 5,300 o 43S
5,300 - 5,400 45075
5,400 5500 o 45825
5,500 5,600 - 46575
5,600 5,700 S 47325
_5,700 5,300 - 48075
5,300 5,900 488-25
5,900 6,000 49575
6,000 6,100 - 50325
6,100 6,200 51075
6,200 6,300 51825
6,300 6,400 ' 52575
6,400 6,500 . 53325
6,500 _ 6,600 540°75
6,600 6,700 54825
6,700 6,800 55575
6,800 6,900 o 56325
2200 7000 . . 51075
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—
W hen the amount or value of But does not l’l'(‘lpt‘l‘
the subject-matter exceeds exceed {co
) (2) Q)
Rs. Rs. Ra. n.n
7,000 7,100 57825
7,100 7,200 58575
7,200 7,300 59325
7,300 7,400 60075
7.400 7,500 60825
- 7,500 7,750 62325
N 7,750 8,000 63825
8,000 ; 8,250 653-53
8,250 8,500 668°25
; 8,500 8,750 683°25
8,750 9,000 69825
g 9,000 9,250 71325
= 9,250 9,500 72825
9,500 9,750 743:25
- 0,750 10,000 758-25
. 10,000 10,500 78075
‘ 10,500 11,000 '803-25
b 11,000 11,500 82575
11,500 12,000 84825
12,000 12,500 87075
12,500 13,000 893-25
13,000 13.500 91575
13,500 14,000 93825
14,500 15,000 - 98325
15,000 15,500 1,005'75
15,500 16,000 1,028:25
16,000 16,500 -1,050'75
16,500 17,000 1,073:25
17,000 17,500 1,095°75
17,500 - 18,000 1,118-25
18,000 18,500 1,140°75
18,500 19,000 - 1,163°25
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When the amount or value of But does not _‘ Proper

the subject-matter exceeds exceed fee

g v (D) e SN ©)
®: Rs. Rs. Rs. n.P.

N 19,000 19,500 '1,185°75

i~ 19,500 20,000 1,208'25

20,000 21,000 1,238:25

21,000 22,000 1,26825

22,000 23,000 1,298:25

23,000 24,000 1,328'25

24,000 25,000 1,358-25

25,000 26,000 1,38825

26,000 27,000 1,418:25

27,000 28,000 1,44825

28,000 29,000 1,478:25

29,000 30,000 1,50825

30,000 31,000 1,538°25

31,000 32,000 1,568:25

32,000 33,000 1,598:25

33,000 34,000 1,628°25

34,000 35,000 1,65825

35,000 36,000 1,68825

36,000 37,000 1,718°25

37,000 , 38,000 1,748-25

38,000 ) 39,000 1,778°25

39,000 40,000 1,808°25

40,000 41,000 1,838+25

41,000 42,000 1,36825

42,000 43,000 1,89825

43,000 44,000 1,92825

44,000 45,000 1,958:25

45,000 46,000 1,988:25

46,000 47,000 2,018:25

47,000 48,000 2,04825
48,000 49,000 2,078-75
49,000 ~ 50,000 2,108:25

50,000 . 55,000 2,14575
55,000 60,000 2,18325
60,000 65,000 2,220:75
65,000 70,000 2,258°25
75,000 2,29575

]
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When the ¢ )
n the amount or value of But does not Proper

the subject-matter exceeds

1

exceed

(2)

fee

(3)
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Rs.
75,000
$0,000
§5,000
90,000
95,000

1,00,000
1,05,000
~1,10,000
©1,15,000
1,20,000
1,25,000
1,30,000
~1,35,000
1,40,000
1,45,000
1,50,000
1,55,000

1,60,000

1,65,000
1,70,000
1,75,000
1,80,000
1,85,000
y
1,90,000
1,95,000
2,00,000

and the fee increase

for every five thousa
ten tb_ous_and rupees. fore

Rs.
80,000
85,000
90,000
95,000

" 1,00,000

1,05,000
1,10,000
1,15,000

-1,20,000

1,25,000
1,30,000
1,35,000
1,40,000
1,45,000
1,50;000
1,55,000

1,60,000 -
1,65,000

1,70,000

1,75,000.

1,80,000
1,385,000
1,90,000
1,95,000
2,00,000
2,05,000

Rs. n.P.
2,333-25
2,37075
2,408:25
2,44575
2,483:25
2,520°75
2,55825
2,595'75
2,633°25
72,670°75
- 2,708-25
2,745°75
2,783:25
2,820°75
2,858°25
2,895"75
2,933:25
2,970°75
3,008°25
3,045'75
3,08325
3,120'75
3,158°25
3,195'75
3,23325
3,270'75

_______.._-——--‘—""

-
g at the rate of thirty-
nd rupees Or part thereo
;gamplc'—-" :

WIRRTEY

R I
BB R

EABEREAH

seven rupees fifty naye paise
f,upto a maximum fee of
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When the amount or vilie of But does x—n:;-t Proper ’ 4
thc‘f;uchct-mullcr cxeeedy creeed fee 54 ]
(n (2) (3) ,i }
— i
Ry~ ' 14, Rs.-n P, I
i o 3,00,000 3,98325 A
L 4,00,000 4,733°25 ’3
e 1 5,00,000 5,443°25 ;
- L 6,00,000 6,23325
A L 7,00,000 . .6,98325 §
fBg b T L 8,00,000 .. ..1,13325
Ay ot . 9,00,000 , 4,48325
0P (oo 10,00,000 . .. 9,23325
22804, L+, 11,00,000 .. 9,98325
ok gk o ‘ . 11,05,000 10,020°75
0.7 SCHEDULE I

i Fixed Fees

R

“Number G it ‘Proper Fee

S - e (2) s (3)

S\t

‘
4
7

. e
SONE PRy

1. . Application or- (a) When presented to any officer of Fifty naye
petition the Customs or Excise Depart- ‘paise
. ment or to any Magistrate by, . - -
any Pperson having dealings = :
- with-. the Government, and ¢ - S
. = when  the subject-matter of
' such application relates exclu-
sively to those dealings ; or

N when presented to any Muni-
cipal Board .or other local
authority constituted under any
Act for the time being in force
for the conservancy or improve-

. ment of any place, if the appli-
cation or petition relates solely.
to such conservancy or improve-
ment ;' or ' '

when presented to any Civil

I .. . .Court ‘other. than a principal
0o . Civil .Court of original jurisdic-
tion, or fo any Court of Small"
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Sch. 1I)
Numb
‘v st Ay Proper Fee
i L @ @)

Causes established under S. 5 of
the . Provincial Small Cause
Courts Act,. 1887 - or' to a Col-

. ~“lector or,other officer of

@ revenue in relation to any suit

! ot case in which the:amount or

; - .value of the subject-matter is
,less than fifty rupees; .or

' when presented to ‘any Civil,

Criminal or Revenue Court, or

to any Board or.executive, officer

‘.1 - for the purpose of.obtaining a

.. copy or translation ofi;any judg-

... such Court; Board -or office, or

- of any otlier document on record
." in.such Court or, Office

(b) When ‘presented "to a Regional

Transport . Authority. or State

' Transport Authority ' containing

'a prayer for permit for Contract

Carriage, Stage Carriage, Private

Carrier 'or Public Carrier or for
“any other purpose "

1

When containing a complaint or

10 Af)pliéaiioqz"OL' ol (0 . ini
pe_titi.on4—,_(,‘ont,d. * charge of any offence: other than

“an offence ~for Wwhich police-
officer may, under, the Criminal
 Procedure Code, arrest ‘without
i ‘warrant and ‘presented to any
Criminal Court ; or

_ when presented to- a . Civil,” Crimi-
;.. nal or ‘Revenue. Court, or to a
" Coliector or_any revenue officer
_having jurisdiction equal or sub-

_ordinate to a Collector, or to any

Magistrate in his executive capa-

city, and not otherwise provided

., for by this Act, or to deposit in

S5 _ Court as revenue OT rent ; OF

determination by a. Court of
the amount of . compensation to
be paid by a landlord to his

tenant ; OT

when presented.to 2 .Collector or
other officer making 2 settlement

v
Vit . .
s Ve [P LN

for

..ment, decree.;or order;passed by’

Seven rupees
and fifty naye
paise

In the case of
a complaint

or charge of

an offence
presented to
a criminal
court or in
the case _of
an - applica-
ttion or peti-
tion presented
to any. officer
of land . rev-
enue by any
person hold-
ing te m p O-
rarily settled
land under
direct engage-
ment with
Government,
-and when the
subject- mat-
ter of the

application
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; (€))

(1

¥t

" “when -presented: - to' an

e et b

. of land_ revenue, or to the Chief
Commissioner relating to matters
- :connected with the assessment of
land or  the ascertainment of

-« rights thereto or -interest therein,

.. if presented previous to the final

- confirmation of such settlement; paise and in
. : other case

i, OF 1
S _one rupee.

or petition re-
lates* exclu-
sively to such
engagement
—one rupee

. y - officer of
--]and revenue:by any person hold-
ing * temporarily- settled land
‘under direct' engagement. with :
"#. Government, ' and . when - the '
:“subject-matter ‘of the ‘application A
or “petition relates exclusively to
- such engagement
d ‘to . the Chief Three rupees

. (d) When f :prese,i:ltc': ;
; or. other Chief

-, Commissioner
. Controlling Revenue. or Execu-
' .tive Authority, ‘or to a Commis-
*"sioner of Revenué or Circuit, or
to any chief" officér charged with
. - the executive administration of = . .~
.. .-wa. Divisi B
- provided

".w(e)

| for by this Act
When presented to the Court of
‘the . Judicial * Commissioner for
“Tripura e :
(f) When presented
* "containing - prayer for settlement
of fishery, ferry, forest produce,
. forest mahals, elephant mahals,
or an offer giving terms for
« acceptance of Government for
“+-’any. construction or ‘an applica-
tion for a permit.or licence to
deal in controlled commodities

Six rupees

to any -officer . Seven rupees
and fifty naye
paise '

(g2) When presented to an Appro-
priate Revenue Authority for

demarcation of land— .

" (i) when the area of. such Jand Two rupees.

does not exceed three hectares- .

o (ii)"for each subsequent area of Oune rupee,
‘three hectares or part thereof

ori and not otherwise . C he
& h ) L gt e T

and fifty naye

aaaans
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Number Proper Fee
(1) (2) 3)

1-A. Application to
any Civil Court that
" records may be call-
ed for from another
Court

2. Application for a

Jeave to sue as a
_pauper, . T
"3, Application for
leave to appeal as a -
pauper ~

Qe ereerneereniiivasnns

5. - Plaint ox;.; iijé--']

morandum of appeal .

_in a suit to establish .
or disprove a right.
of occupancy - .

6. Bail-bond or |

other instrument of

obligation_. given in

pursuaiice  of ~ an

order made by a,
Court or Magistrate

under
of the ~Code of

Criminal Procedure,

1898 (Act V of 1898)
or the Code of Civil

Procedure, 1908 (Act
.V of 1908)~ and not |
otherwise ' provided

for by this Act

7. Undertaking
under S. 49 of the
Indian Divorce " Act

any - section |

1869 (Act IV of
1869) : J

e

When the Court grants the applica-

tion and is of opinion that

transmission of such record involves

the use of the post

(a) When "presented to a District

~=Court *

’(b).When: ptesentéd to a Commis-
- sioner or the Court of "the Judi-
cial Commissioner for Tripura

One rupee
and fifty naye
paise in addi-
tion "to any
fee levied on
the applica-
tion under
Cl.(a), Cl.(c)
or Cl (e) of
Art. 1 of this
Schedule.

One rupee.

Two rupees.

Three rupees. -
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[Sch. 11

.. Number

(D (2)

Proper fee

.(3)

(IR
.10. Mukhtarnama When presented ' for the conduct of
+.or Vakalatnama any one case— ; :
(a) to any Civil or Criminal Court
G other than the Court of the Judi-
T cial Commissioner for Tripura
: ; Lo or to any Revenue Court, or
el s 5 , to any Collector or Magistrate,
or other executive officer except
such as are mentioned in Cls. (
and (c) of this number R
missioner of Revenue,
.Customs officer or to
: D g _any . officer - charged .with - the
o executive administratio
Division, not being the Chief
Revenue or Executive Authority
‘of ‘the | Judicial
ura, Chief
her Chief

(b) to a Com
Circuit or

-3 ...(c).to" the Court

.=~ - Commissioner of Trip
Commissioner, or ot
Controlling Revenue or Executive
Authority, or an appellate .auth-
ority prescribed under the Motor
Vehicles Act, 1939 (Act IV “of -
1939) or to an appellate * auth-:
‘ority prescribed under the Assam
Sales Tax Act, 1947 (Assam Act
XVII of 1947) as in force in the

Union territory-of Tripura

Civil Court other, than
f the Judicial Commis-

(a) to any
the Court O
sioner of Tripura, or t
Court or Executive

Memorandum
hen the
t from:

11.
of appeal W

| .is .no
appes - Officer . other

b)

, . .paise.’
n .of a

o any Revenue

One rupee.

‘T.w'o rupees
and fifty naye

-~
A

Five rupees.

Fifteen rupees.

Ten rupees.

ee or an order
Ea%?;rg the force of than the Court of the Judicial Com-
a decree, and is pre- missioner of Tripura or Chief Con-
sented— trolling Revenue OrF _Executw_e
Authority except an authority .speci-
fied in Cl. (b) ; a
<~ (b) to an Bxcise Appellate Authority
under R. 5 of the Tripura Excise
Rules, 1963
(c) to the Court of the Judicial Com-
or Chief Com- -

missioner of Tripura oOr
missioner Of other Chief Control-

ling Executive or Revenue A_uthori_ty
except’ ao authority specified 1o

Cl. (d)

It oS S
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Number Proper Fce
(1) (2) (3)
(d) to an Excise Appellate Authority = Fifty rupees.
under R. 6 of the Tripura Excise
Rules, 1963 ’ . .
(¢) to the Court of the Judicial Com- Fift'ee n
missioner for Tripura in miscellaneous rupees. °
revenue matters exce p t (f) below
or to an appellate authority prescrib- ;
cd under the Motor Vehicles Act,
1939 (Act IV qf’l939) ; and
, (f) to the Court of the Judicial Com- """ s
missioner for Tripura in appeal and
il revision . maltters arising out .of » i:i»
settlement of fisherics— , a1

12. Caveat

13.

14. A——
17. Plaint or
memorandum of
appeal in "each of

the following suits :

(i) to alter or set )
aside a summary
decision or order
of any of the Civil

Jished . by -Letters
Patent or of “any
Revenue Court ; ¢~

(ii) to alter or can-
cel any entry in a
register of the
pnames of pro-

prietors of revenue-
paying estates ‘)
4 ALA—=92 .

(i) when the bid money is below ten
.thousand rupees S
(ii) when the bid money is above ten
thousand ' rupees but . below
twenty thousand rupees
(iii) when the bid money is above
’ "twenty thousand rupees ‘

\ T
Fiftee n

) "rupees..' p,'{
‘"Twenty fi-v e ”“’ i
rupees. f‘;.l

el . “ ‘ :Tv‘v\r
Thifty rupees. ’ f’%l]
ik
Ten rupees. lﬁ{)j‘
g .1&!,1'1‘
- il
i
il
el
., it
4.
: i { |
zr, }
« il
. ) gl
: Fifteq:ii' ?‘i_x_f)ecs. 5
. 663 T
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* under the

(iii) - to’ obtain a '
declaratory decree
‘where mo. €0 D~
,seqqential relief is *

prayed Yii PETIRE A
(iv) to set aside. a.r‘f &
award SR w ¥ o
% : RN - s A U N
v) to set aside 80 ; .2 e Twemnty
adoption e S . : rupees.
Cewnt ) Fifteen rupees.

(vi) every
suit where

possible t
t - money-va ue

tter in

ijt is not

a a, IEY

the subject-ma
dispute, -and
is  notui otherwise
provided for by this

under S. .14 or o-

of th Indian Arbi-
tration ct, 1940
Act X of 1940), for
a direction for filing
an awar or for ano
order for filing an

agrecment

19. Agreement in
writing stating 2
question for - the
opinion of the Court
under the Code of
civil Procedure,
1908 (Act V of 1908)

20. Every

Divorce .Act
(Act 1V

except
der S. of the

same Act, and every

memorandum o
appeal ander S. 55

of the sameé Act

NoORTH-EASTERN R

| proper fce

o t—h'e 41‘".»"

o.‘estima.te“ .

which,

of 1869)°

[Sch. 11

EGION LOCAL Acrs & RULES

———

3)

2
T wenty
rupees

Fifteen rupees:

\

o O

W‘heg‘.presfqp'ged, to a.Munsif’s Court Fifteen rupees:
When presented to any bthcr Court _Fifty 'mpe_e)s.

Fifteen .r,upées.

¢ T

-, ~Twenty. rupees.

Yk

\

\ .

£
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Sche 1l Counrr Frngs Acr, 1870 (T'arura)

CSCHEDULL 111
[See Scction 19-1]

Form of valuation (to he used with such modifications, if any, as
may he necessary)

In the Court of..........

ceeny (0F adininistration of the

Re Procedure of the Wil of o.oetciiveieinn,
veeveenann), deceased.

- property and credits of oo

Lo i e b s s0lemnly aflirm/make oath and
say that 1 am the executor (or one of the executors or onc of the next-of-kin)
nf, deceased, and that I have truly sct
forth in Annexure A to' this aflidavit all the property “and “¢rédits “of which
the above named deceased dicd, possessed or was entitled to at the time of
his death, and which have come, or are likely to come, to my hands.

2. 1 further say that 1 have also truly sct forth in Annexure B all the

items [ am by law allowed to deduct.

3. I further say that the said asseis, exclusive only of such last-

mentioned items, but inclusive of all rents, interest, dividends and in¢reased

values since the date of the death of the said deceased, are under the
. " o R 1 y . .

value of .......ooiiais o,
ANNEXURE A

Valuation of the movable and immovable property of......... deceased.........

Rs. P.

Cash in the house and at the banks, household goods,
wearing-apparel, books, plate, jewels, etc.

(State estimated value according to best of Executor’s or

Administrator’s belief). ‘
Property in Government securities trhnsfc:rable at the
Public Debt Office R R U e

(State description and value at the price of the day ; also
the interest separately, calculating it to the time of

making the application.)

Immovable property, consisting of
(State description, giving, in the .case of houses, the
assessed value, if any, and the number of years’
assessment the market-value is estimated at, and 'in
the case of land, the area, the market-value and all’

rents that have accrued)...... .... :

Lease'h.old property.............

(If the deceased held any leases for years determinable,
state the number of years' purchase the profit rents

are estimated to be worth and the value of such;

A

. o Nt .
e e L L e N s S v
P . _ v
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s _ Rs. P.
: inserting separately q, rears due at the gate of death

{ and all rents received or dye Since that date 1o the

¥ lime, Ofma/cmg the app/icariou.)

o Property in public Companies........0... ... 00

, (State the particulars and the value calculated at 1he price

2 " ?f 2‘/16‘_. a'a_y s.also the interest separately, calculating

f 10 the time of making the application.) - 10w

O Policy of insurance upon life, money out on mortgage

3 * and other securities, -.such. as ‘books, mortgages,

i bIUS,-notes"'and.other-securities.fomnoney.....'. hdn o

: (State  the' A’qm‘puﬁt’,', of  the ., whole ; also the interest S
L‘ Separately, calculating it to the time,of making.the ; e ;
il ﬂpp/!ca;‘iqn.) R P O O N B T E S TR gt '
3 Book debts o _

4 (Other than 'bad.) N ' BRRCTASEY ook oy
£ ! Stock in trade )

3 A : M i 3 B Sl
"} : (State the estimated, value, if any.) : .

. Other property ' not comprised under the foregoing = o

heads ’ ' '
B « (State the estimated valye, ifany) - o ., A
[ RO e v 4 2y RN HE NI LT :"-'"\.-', (rE -‘——__-1—__
f . Total
Deduct amount shown in'Anpexure B not :subject o %
duty ; R B Fags

. . iINet Total -
ANNEXURE B 5 o
Schedule of debts, cic.” TR

Amount of debts due ‘'and o-w:'ng' from 'the deceased - T
payable by law out of the EStare...cviii i, g

Amount of funera] expenses

A R R R R I S R

Amount of mortgage incumbrances

R I )

Property held in trust not bengficially or with genera]
power to confer a beneficial’ interes't' :

Other property not subject to duty

_ - A
Total

e e St s - e
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THE TRIPURA ACT NO. 170F 2020

"HE COURT FEES (TRIPURA AMENDMENT) ACT , 2020

AN
ACT

further to amend the Court Fees Act, 1870 (Central Act No. 7 of 1870), in its

application to the State of Tripura.
WHEREAS, the Court Fees Act, 1870 (here-in-after referred to as the Principal
Act). as was'in force in the State of Assam, was adapted in the State of Tripura, with effect

from 21 January, 1972, by North-Eastern Areas (Reorganisation) (Tripura) Adaptation of

Laws Order, 1973 Vide M. 7.3{4)-Law/Leg/72 Dated 27" October, 1973;

AND WHEREAS, pursuant to the suggestion of the Slipreme Court e-Committee,

the High Court of Tripura has requested for amendment of the Principal Act, with a view to
facilitate online payment of Court fees, penalties, fines etc.;

AND WHEREAS, it is felt expedient to amend the Court-fees Act, 1870, in its

application to the State of Tripura, for providing convenience of paying court fees without
hassles involved in obtaining physical judicial stamps and other matters connected therein
and incidental thereto;

BE it enacted by the Tripura Legislative Assembly in the Seventy First Year of the

Republic of India as follows:-

=5

Short title and commencement:

(1) This may be called the “The Court Fees (Tripura Amendment) ACT, 20207;
(2) It shall come into force on the date of its publication in the Tripura Gazette.

1.

2. Amendment of Section 13:

In section 13 of the principal Act, the expression “the Appellate Court shall grant to the
appellant a certificate, authorizing him to receive back from the Collector the full amount of
fee paid on the memorandum of appeal”, shall be substituted with the expression “the
Appellate Court shall grant to the appellant a certificate, authorizing him to receive
back from the Collector or by way of electronic transfer in such manner as may be
prescribed, the full amount of fee paid on the memorandum of appeal”,

s



3 Amendment of Section 14:

In Section 14 of the principal Act, the expression “‘grant him a certificate authorizing

him to receive back from the Collector so much of the fee paid on the application as exceeds
which would have been payable had it been presented before such day”, shall be

the fee
him to receive back

substituted with the expression “grant him a certificate authorizing
from the Collector or by way of electronic transfer in such manner as may be
prescribed, so much of the fee paid on the application as exceeds the fee which would

have been payable had' it been presented before such day.”

4. Amendment of Section 15:

In section 15 of the principal Act, the expression “the applicant shall be entitled to a
certificate from the court authorizing him to receive back from the Collector so much of the
fee paid on the application as exceeds the¢ fec payable on any other application to such Court
under the second schedule to this Act”, shall be substituted with the expression “the
applicant shall be entitled to a certificate from the court authorizing him to receive

back from the Collector or by way of electronic transfer in such manner as may be

prescribed, so much of the fee paid on the application as exceeds the fee payable on

any other application to such court under the second schedule to this Act.”

5. Amendment of Section 16:

In Section 16 of the principal Act, the expression “the plaintiff shall be entitled to a
certificate from the Court authorizing him to receive back from the Collector, the full
amount of the fee paid in respect of such plaint”, shall be substituted with the expression
“the plaintiff shall be entitled to a certificate from the Court authorizing him to receive

back from the Collector or by way electronic transfer in such manner as may be

prescribed, the full amount of the fee paid in respect of such plaint.”

el

6. Amendment of Section 25:
In Section 25 of the principal Act, the expression “stamps”, shall be substituted with

the expression “stamps or electronic transfer of payment to State Government in such

manner as may be prescribed.”

7. Amendment of Section 27:

Clause (a) of Section 27 of the principal Act, shall be substituted with the following-

“(a) the manner of supply of stamps or electronic transfer of payment of court-fee and

refund thereof;”




Amendment of Section 30:
In Section 30 of the principal Act, after the existing text, the tollowing proviso shall

be added-
“Provided that, where court-lee is paid by clectronic (ransler ol payment, the officer
genuineness

~

competent to cancel stamp shall verily the of the payment and after
is paid, shall lock the entry in the computer

¢ is paid

and

satisfyving himself that the court-tee
make an endorsement under his signature on the document that the court-fe

and the entry is locked™

9. Repeal and Savings:-
7020 (The Tripura Ordinance

(1) The Court Fees(Tripura Amendment) Ordinance,

. . - S 1 . .
No.8 of 2020) as was promulgated by the Governor of Tripura on 24 ' July, 2020 and was
published in the Tripura Gazette on 03" August, 2020, is hereby repealed;

(2) Notwithstanding such repeal, any action taken, any order or Notification issued
or any proceeding initiated under the Ordinance, so repealed, shall be deemed to have taken,

issued or initiated under the corresponding provision of this Act.

o

(Sopan Chaudhuri)
Deputy Secretary, Law
Government of Tripura.

Printed at the Tripura Government Press, Agartala. 4
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